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Mcnday, December 9, 1991/Agrahayana
18, 1913 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair}

[English]

SHRIBASU DEB ACHARIA (Bankura):
Sir, | have given a notice for the suspension
of Question Hour. Sir, today, there is a
bandhin Kerala. This has never happened,
that police entered Into the party
headquarters office and injured one of our
colleagues, Shrimati Suseela Gopalan. She
has been injured by Police lathi charge.

MR. SPEAKER: We will look into it.

SHRIBASU DEB ACHARIA: ltis avery
serious incident and we want that Question
Hour should be suspended. The Home
Minister should make a statement since this
is a very serious incident.

[Translation]

SHRI RAM VILAS PASWAN (Rosera):
This is a very serious issue. A Member of
Parliament was assaulted. You should give
your observation on it. (interruptions)

[English)

MR. SPEAKER: We will certainly look
into it.

(interTuptions)

MR. SPEAKER: | will certainly look into
this matter and this matter will be dealt with

appropriately.
(interruptions)

MR. SPEAKER: Please do not have
any doubt in your mind. lhave no information
that the hon. Member of this House has
been injured or assaulted. | will get the
information and we will deal with this matter
in an appropriate manner. You can rest
assured.

(interruptions)

SOMEHON. MEMBERS: Sir, the Home
Minister is here.(Interruptions)

MR. SPEAKER: | have no doubt in my
mind that...

(Inteiruptions)

SHRI BASU DEB ACHARIA: It is an
assault on democracy. (nterruptions)

MR. SPEAKER: | am trying ta give you
some relief. | have no doubt in my mind-
when the hon. Member of this House is
concemed or involved-that we will get the
appropriate information from the Home
Ministry also.

(Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Mr. Speaker, Sir, |
willtrytogetthe information. Butthe present
information that | have is, yesterday in the
MPs meeting, the Chief Minister has
announced a judicial inquiry into this matter.

(Intsruptions)

SHRI SAIFUDDIN CHOUDHURY

(Katwa): Sir, pending inquiry, the police
officer responsible for this must be
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suspended. This is the normal minimum
thing that should be done. (Interruptions)

SHRI E. AHAMED (Manjeri): Sir, the
Chief Minister has aleady announced a
Judicialinquiry into this matter. No doubt, we
fell for her; but they are misieading the
House. And that is why | am protesting.

(Interruptions)

. MR. SPEAKER: ¥ you think that this is
a serious matter, let us deal with itinsuch a
fashion that we will be abie to produce
something. if all of us taking together, nothing
comes out of it. Now, | am allowing Shri Atal
Bihari Vajpayee.

[ Translation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, this is a very
unfortunate incident. It has two aspects. The
State Government's orderfor ajudicial inquiry
against the conduct of the police is a right
step. But the issue of misbshaviour of the
police with the M_Ps is agitating the hon.
members more. This issue is not concemed
with the Ministry of Home Affairs and even
the members concemned from both the
Houses have not retumedtothe capital. The
hon. Speaker should look into any such
incident involving misbehaviour on the part
of the police with the M.Ps in any state,
whosoever may be the ruling party there.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, Shri Vajpayee has just spoken
about this. | would like to say only this much
that you are our custodian and guardian. In
such incidents the ruling of the speaker has
been that...(Interruptions) Do not laugh
please, tomorrow such incident may hapen
with you also. Do not think... {interruption)

Today, not one party is ruling all the
States. There are different parties ruling in
different states. If this trend is allowed to go
unchecked, neither M.Ps nor Ministers will
be spared. This issue is related to their
privilege. We are not concerned about the

judicial or any other inquiry ordered by the -
State Govemnment. We request you to take -

it very seriously. We have given a notice for
referring this issue to the Committee on
Privileges. The hon. Member will give it in
writing when she comes back. Since you are
the custodian and guardian of the dignity of
the House, you are requested to protect the
rights of the Members of Parllament.

[Englsh]

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, it was the most barbaric
behaviour of police with the MP. This is the
telegram | have received from Shri M.A.
Baby, MP of the otherHouse. The same kind
of treatment was meted out to Shrimati
SuseelaGopalan, whois our Deputy Leader
and a Member of this House. Here he says:

“While taking to the senior police
officer, another police officer, whom |
can recognise...”

MR. SPEAKER: Do not read it now.

SHRISAIFUDDIN CHOUDHURY:“...in
an identity parade pushed a stone into my
mouth and uttered fiithy words.” Same kind
of treatment was given to Shrimati Suseela
Gopalan. Whatis this behaviour of the police?
The Chief Minister says-l heard it in the
Radio news: “The police acted with restraint.”
Is this the way to justify the bad action of the
police? (interruptions) Are we living in a
democracy?

Rk is good that the Chief Minister has
ordered a judicial inquiry. Why has he not
ordered suspension of the police officer
responsible forthis, who can be identified by
the MP-the victim? It is our duty. k is beyond
party politics. & is a very serious matter.

MR. SPEAKER: Right.

SHRISAIFUDDIN CHOUDHURY: What
is the Home Minister saying about it? There
has to be a norm.{interruptions)

R is very necessary that the Home
Minister assures this House that he will talk

10 the Chief Minister so that the responsible
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police officers are suspendedtforthwith. That
is what democracy demands. | have also
givena privilege notice. I request youtotake
it up immediately for consideration.

MR. SPEAKER: Right please.

(Interruptions)

MR. SPEAKER: | will allow one or two
Members.

(Interruptions)

MR. SPEAKER: Please do notinterrupt,
Mr. Basu Deb Acharia. It is not necessary.

(interruptions)

MR. SPEAKER: | am allowing Mr.
Chacko to speak.

(Interruptions)

SHRI BASU DEB ACHARIA: | have
given a notice, Sir.

MR. SPEAKER: You please take your
seat.

SHRIBASUDEB ACHARIA: Sir, | have
given a notice.

MR. SPEAKER: You might have given.
1 will give you the ruling now.

(Interruptions)

SHRI P.C. CHACKO (Trichur): Sir, |
thank you because you have allowed some
of the Members to speak on this subject as
they said that it is a matter affecting the
privilege of a Member. If this is such a
matter, everybody would have supported
this issue. Mrs. Suseela Gopalan, Mr. M.A.
Baby, Mr. Ahmed, Mr. Thomas and myself,
we all attended a conference convened by
the Chief Minister at Trivandrum. We were
all there. (Interruptions)

SHRI SAIFUDDIN CHOUDHURY: How
do you know that?(/nterruptions)

MR. SPEAKER: Please take your seat.

SHRI SAIFUDDIN CHOUDHURY: It is
a very serious situation.

SHRIP.C. CHACKO: Opposition leader,
Shri Nayanar, demanded that there should

. be an inquiry and without looking into it

whether there is a prima facie case or not,
the Chief Minister ordered a judicial inquiry,
as alsodemandedby Mrs. Suseela Gopaian,
Mr. M.A. Baby and others.

What happened in Trivandrum is not
the police encroaching into the rights and
privileges of Members but two Members of
this House, using the privileges, were leading
an attack against the poliice. 23 policemen
are in hospital with serious injuries. The
MPs, whose names have been mentioned
here, have not received even minor injuries.
| challenge the Membere who raised this
issue. I will resign my membership fromthis
House and publicly apologise if there is a
minorinjury on the bodies of these Members.
Sir, nothing as they have said had happened.
They are holding the country to ransom.
They have declared a bandhin Kerala even
after announcing a judicial inquiry, lakhs of
Ayyappa devotees going to Sabarimala are
onthe streets. Without even giving a notice,
they have deciared the bandh. This is misuse
of the privilege of Members of Parliament.
So, kindly advisethemto restrainthemselves,
from this negative politics.(Interruptions)

[ Transiation)

SHRI RABI RAY (Kendrapada); Mr.
Speaker, Sir, it is you who have to give your
ruling in regard to the breach of privilege. |
am simply supporting the views expressed
by Ataijiin this regard. | say so because you
are the custodian of our rights. The hon.
Members, Shrimati Suseela Gopalan on
whose behalf the senior Members of this
House are raising this issue before you was
assaultedbythe police. iwouldlike torequest
to delink this issue from the judicial inquiry
ordered by the State Government. Whatever
they are doing is also right. Since this issue
has been brought before you by the hon.
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Member who was assaulted by the police
and you are the custodian of our rights, it Is
your responsiblility to give your ruling.
Through you, | would like to request the hon.
Home Minister, Shri Chavan to look into the
matter.

[English)

He should be willing to hold a judicial
inquiry regarding the assault on Shrimati
Suseela Gopaian and others.

[ Translation]

In view of the demand for suspending
the guilty policy officers being made from all
sections of the House, | would request the
hon. Home Minister through you to speak to
Shri Karuna-karan, the Chief Minister of the
Stute because law and order is a state
subject. | think Shri Karunakaran will agree
to suspend the concerned police officers for
assaulting Shrimati suseela Gopaian.
(Interruptions)

MR. SPEAKER: |agree withwhat alithe
hon. Members have said in this House. |
assure them all that proper action would be
taken in this regard if any such thing has
happened against the hon. Member. Right
now, it is the Question Hour. Had this issue
been raised even after the Question Hour,
my reply would have been the same.
Question Hour is meant for the MemtL urs
and it is upto you how best to utilize it. This
is wastage of your time, not of the
Government. So | would like to take up this
issue after the Question Hour is over.

in this regard, first of all | would like to
request the Government to make the facts
available to me as soon as possile. Andthe
Privilege Motion as well as the statement of
the concered hon. memberwhen shetums
up here also will be taken into account. After
that | will seek informations from the state
Govemment also. Keeping all these things
in view, proper action will certainly be taken.

Oral Answers 8
11.14 hrs.

ORAL ANSWERS TO QUESTIONS
[Translation)
Privatisation of Power Projects

*242. SHRIYASHWANTRAOPATIL:
SHRI RAM KAPSE:

Wili the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be
pleased to state:

(a) whether the Government have
received applications from private parties/
institutions for setting up power projects;

(b) if so, thenumber of such applications
statewise, pending with the Union
Govemment;

(c) the names of the power projects
proposed to be handed over to private
parties/institutions; and

_ (d) the details of terms and conditions
finalised in this regard?

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-
CONVENTIONAL ENERGY SOURCES
(SHRI KALP NATH RAIl): (a) to (d). A
statement is laid on the Table of the House.

STATEMENT

(a) and (b). 8 proposals for power
projects in private sector aggregating to a
total capacity of 2142 MW are pending with
the Union Government.

(c) State Govemments have issued
clearance under Electricity (Supply) Act,
1948, on the feasibility reports submitted by
the agencies concemed for the following
projects to be implemented by the private
enterprises;
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(d) The terms and conditions for aliowing
private sector firm's projects inthe electricity
sectorwouldbe finalised as perthe provisions
of Indian Electricity Act, 1910 and Electricity
(Supply) Act, 1948 as amended and as per
the Government Policy to encourage private
sector projects in the electricity sector.

[ Transtation)

SHRI YASHWANTRAO PATIL: Mr.
Speaker, Sir, the hon. Minister has replied
that the proposals as submitted by all the
states are for about 21,558 MW capacity.
The whole House knows that the demand for
electricity is likely to go up after the new
industrial policy formulated by the
Govemmentis implemented. Hence, through
you | would like to know from the hon.
Minister whether there is any time-bond
programme with the Government for
immediate clearance of the proposals for

such power projects?

SHRI KALP NATH RAI: Mr. Speaker,
Sir, 8 proposals of the Private Sector are
under consideration of the Central
Govemnment. In all, the State Govemments
have put forward proposals for 21,000 MW
onthe basis of advertisements. The decision
of the Central Government in favour of
private sector participation in power
generations is based on the fact that the
target for the Eighth Five Year Plan is to
generate 36645 MW. of electricity and to
achieve this target, funds to the tune of Rs.
1,26,000 crores are needed. Private Sector
participation was allowed after making
necessary amendments in the law as we
were facing shortage of resources. Though
tion of private sector was already
there, yetthrough this amendment, we have
encouragedthemto participate inthis sector
in a big way. We hope that we would
overcome the shortage of resources through
the Private Sector participation and the
Government would be able to meet the
shortfall in demand for electricity in the
country.

SHRI YASHWANTRAO PATIL: Mr.
Speaker, Sir, he has replied that they are

AGRAHAYANA 18, 1913 (SAKA)
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going to take a decision soon. But the
proposals for 5 Thermal Power Projects and
4gasbased power stations submitted by the
Maharashtra Govemment are lying in the
shelves of the Central Government since
1984. Through you, | would like to know the
time by which these projects would be
cleared?

SHRI KALP NATH RAI: Mr. Speaker,
Sir, the projects submitted by the
Maharashtra Govemment are of different
types. Some of them are to be executed by
the State Government some by the Central
Government, some by the Centra'
Government and some others through the
Private Sector participation. Whatever
proposals :4aharashtra Government has
submitted are under consideration of the
Central Government. Techno-economic
clearance has already been given to them.
Rt is for the State Govermnment to implement
them now.

(English)

SHRIRAM KAPSE: The Minister, in his
printed reply, has given a list of
which are pending with the Union
Govermnment. From Maharashtra, there are
four projects which are pending with your
Department only. Then, there are two
proposals from Maharashtra which have
been advertised long before, almost before
a year. | would like to know whether the
Government has cleared proposals for
privatisation from Maharashtra as regards
these four pending proposals and those two
which have been advertised by the
Maharashtra Government.

Secondly | would like to know whether
you are considering the Thakurli Power
House, which is a Railway power House.
The Govemment of Maharashtra wants R to
berunongasturbine. itis closedsince 1987.
Neither the Railways are using it; nor is the
Government of Maharashtra using it,
because you have not cleared . Actually,
the proposal from the Government of
Maharashtra is for 240 MW, out which 200
MW canbe usedbythe Railways themselves.
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When will you clear all these projects of the
Government of Maharashtra-four pending
with you, two advertised by them and the
Thakurll power house to be run on gas
turbine? Are you going to clear them early?

SHRI KALP NATH RAI: The Combined
Cycle Gas Turbine Unit by Tata Electrical
Companies, Trombay, Maharashtra (180
MW) and the Western Maharashtra TPS of
BSES, Dahanu, Maharashtra, Thane District
(500 MW) are the projects which have been
approved by the Government of India.

Regarding the other proposals, | would
like to say that the Maharashtra Sarkar has
not still established the fuel-linkage. Until
and unless the Petroleum Ministry gives the
clearance for the fuel-linkage, we cannot
give techno-economic clearance.

[Translation]

SHRI SHARAD YADAV: Mr. Speaker,
Sir, it is good thatthe Private Sector is being
involved in power generation as the power
shortage is growing daybydayinthecountry.
The hon. Minister might be knowing that
there is acute power crisis in Bihar. The
State Government is making its efforts to
meetthis crisis and it has submitted proposals
in this regard to the Central Government. |
would like to know from the hon. Minister the
stage at whichthese proposals are at present.
The most parts of this State are adjacent to
the borders of Nepal. Sources of water and
electricity of Uttar Pradesh and Bihar both

originate froro Nepal.

MR. SPEAKER: The question is on
Privatisation.

SHRI SHARAD YADAV: it wouM be
better if the hon. Minister throws some light
on this issue. | have just retumed from
abroad and as such | have not been able to
speak to him. Will the hon. Minister be
pleased to state the progress made in this
regard as a result of the taks held between
him and the Prime Minister of Nepal?

SHRI KALP NATH RAI: Mr. Speakaer,

DECEMBER 9, 1991

Oral Answers 24

Sir, the proposal for Chandil Project with 500
MW capacity submitted by the Bihar
Govemment is under consideration of the
Central Government. Techno-economic
clearance has already been given and the
financial clearance will also be issued soon.
Two months ago, the Central Government
approved 710 MW Koel-Karo Hydro-electric
projectforBihar, which Involves anestimated
expenditure of Rs. 1338 crores. The workon
this project has already commenced. Hon.
Sharad Yadavwould be gladtoknow thatan
agreement between India and Nepal with
regard to water resources which inciudes
Pancheswari, Karnali, bagmati, Kamalaand
Kosi dam has been reached recently
following the visit of nepalese Prime Minister
to India. Protocols in this regard have been
signed between the Prime Ministers of india
and Nepal. We hope that after the completion
of that project, india will get hydro-power in
abundance. .

MR. SPEAKER: The hon. Members
from different states want to know about the
time frame by which the projects of their
respective states would be completed. |
would be better if you could send replies to
them in writing when they write to you about
that. Now | amgoing overtothe nextquestion.

[English}
identity Cards to Persons Living in
Border Areas

‘243. SHRILAL K. ADVANIL:
SHRIATAL BIHARVAJPAYEE:

Wili the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government propose
to issue identity cards to persons living inthe
border areas of the country;

(b) if so, the time by which the scheme
is proposed to be taken up for
implementation;

(c) whether such identity cards have
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already been issued on a limited basis in
certain areas; if so, the details thereof; and

(d) whether the entire expenditure on
the issue of such identity cards will be met by
the Union Government?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) Yes, Sir.

(b) and (c). A pilot Scheme for issue of
Identity Cards is already under
implementation in the border areas of
Rajasthan and Gujarat. The districts covered
under the Scheme are Jaisalmer, Ganga
Nagar, Barmer and Blkaner in Rajasthan
and Banaskantha and Kutch in Gujarat. So
farabout 2,84,000 and 67,000 identity cards
been distributed in Rajasthan and Gujarat
respectively. The State Govemnments of
Punjab, J&K, Assam, Mizoram, Tripura and
West bengal have also agreedto take up the
Scheme in selected border areas.

(d) The expenditure on the issue of
such Identity Cards Is presently being bome
by the Central Government on 90% Grant
and 10% loan basis.

[English]

SHRI LAL K. ADVANI: Mr. Spedker,
Sir, this Pilot Scheme was initiated in 1987
as tar as | can gather fromthe replies given
by the Government to various questions
posed in Parliament on this very issue. it is
more than four and a half years now that this
Pilot Scheme was launched and even after
fourandahalf years, t continuestobe apiot
Scheme. My point is that, it seems, this
entire scheme has been a non-starter.

| have with me a reply given by Shri
Sontosh Mohan Devin 1989. Init, he assured
Parliament that this Pilot Scheme would be
evaluated very soon and then it wouid be
taken up In the other border Stats.

Now, | would like to know whether any
evaluation has been done; whether
evaluation Report is available which can be
shared with Parliament so that we can form
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our opinion as to what are the advantages of
this kind of identity Card Scheme. Because,
to the best of my knowledge, this Identity
Card Scheme Is not universal, it is no token
of the fact that so and so is a citizen and so
and so is not the citizen.

In view of this, | would like to know
whether evaluation has been done an
whetherthe evaluation Report will be laid on
the Table of the House.

SHRI S.B. CHAVAN: Sir, the reply
clearly states that more than half a dozen
States have agreed to take this scheme
which in fact, in 1987, was a-Pilot Scheme.
Now;, it has been extended to Rajasthan,
Gujarat, Punjab, Jammu and Kashmir,
Tripura, Mizoram, West Bengal and Bihar.
These arethe areas, where they have agreed
to implement the scheme but before the
scheme is implemented-in fact in my
discussion with the Officers, | have asked
them to issue instructions to the State
Governments-or before they Introduce the
Identity Card System, they must go in for a
proper survey of the entire villages where
the scheme is proposed to be implemented
and thereafter, those who apply for the
Identity Cards, the question of taking a
decision on that will arise.

so, we will iImmediately take the survey
ofthosevillages and thereatter, this scheme
will be implemented.

SHRILAL K. ADVANI: My question has
notbeen replied. | have agked wieihet e
evaluation has been dane and wheather the
evaluation Report will be shared with
Parliament.

SHRI S.B. CHAVAN: | do not have the
Information. | will have to find that out.

SHRI LAL K. ADVANI: In the reply, it is
suggested that the Punjab Government has
now agreed to take up this scheme. | have
with me a quotation. A statement was made
by the Deputy Commissioner of Amritsaron
September 13, 1988 in which he says: "Al
the formalities in this regard for introducing
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laminated Identity Cards to the residents of
the villages on the Indo-Pak Border have'
been completed by the Home Ministry. In
the first phase, sixty villages in the districts
of Amritsar would be covered. Fourteen
district officers would complete the task
within three weeks.

This was accepted by Shri Sontosh
Mohan Dev in the Rajya Sabha and he said
that once it is made, we will know the total
number of persons. These laminated cards

will be printed in the Nasik Press. This will.

take four to six months.” -

lam citing this example only to point out
that all statements made in this regard have
not at all been followed up and no such
decision has been implemented. Have you
anything to say about this particular
statement that was laid by Shri Sontosh
Mohan Dev in respect of Amritsar that
laminated cards will be prepared in nasik
within four or six months?

SHRIS.B. CHAVAN: Sir, the laminated
Identity Cards are printedinthe Nasik Printing
Press. If the hon. Leader of the Opposition
expects me to give the reply about what Shri
Sontosh Mohan Dev said about Amritsar
district, | am sorry, | do not have the
information. I willtryto collect the information
and pass it on to him.

SHRILAL K. ADVANI: | amreally trying
to point out that these questions have been
answered in a routine manner over the past
four and a half years and there has been no
follow up and the whole scheme is a non-
starter.

SHRI'S.B. CHAVAN: | have the figures
ofthe numberof villages in each area.  have

given the detailed information regarding

Rajasthan and Gujarat. in Punjab, we have
210villages, wherein 11,40,000 people have
to be issued the identity cards. They are the
people who are eligible for this. In Jammu
and Kashmir, we have 1,80,000 people who
aretobe issued Identity Cards and according
to the State’s claim, already Identity Cards

for 1,64,000 people have been issued. And

DECEMBER 9, 1991

Oral Answers 28

in Assam, we have about 29,59,281 'ellgible
people. -

Fordifferent areas we have the scheme
of the number of persons who are eligible.
Butitistruethatit has notbeenimplemented;
we have still to make a beginning.

[Translation)
SHRI ATAL BIHAR VAJPAYEE: Mr.

Speaker, Sir, the Home Minister has stated
that they are going to begin it now. For the

.pastfouranda half years, itis in the process

of being started. When shall it reach half way
mark? When will this process end? Mr.
Speaker, Sir, when a decisionto issue identity
cards was taken, many important factors
were keptin mind. One of themwas insecurity
also. Then there was the question of
citizenship as to who is the citizen of India
and who is not? identity cards shall be of
great help in taking a decision in this regard,
such wasthe feeling. However, sofaronly a
few lakh identity cards have been issued in
certain Tehsils. When the Central
Government is willing to bear 90%
expenditure on this item, lwould like to know
as to why State Governments are going so
slow on it?

Also please tell us as to what is the
purpose of issuing this identity card. The
hon. Minister has stated that in Gujarat and
Rajasthan, people have been askedto apply
forissue of identity cards if they so desire. If
that is the procedure, those who are not the
citizens of India they would apply first of all.
Will it depend on the will of the citizens to
obtain or not to obtain the identity cards? In
this scheme being taken seriously? | would
request the hon. Home Minister to answer
this question categorically.

(English]

SHRI S.B. CHAVAN: In fact, the
objectives of the scheme are vary clear: (1)
to register bonafide residents; (2) to collect
reliable information regarding the status of
the residents; and (3) to check the movement
of the visitors who stay for more than 30
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days. These are vary clear objectives which
have been laid down.

We have recently a meeting of the Chief
Secretaries of the concemed States wherein
this entire issue was being discussed; and
every one pointed out that it is necessary,
before the scheme is introduced in an
extensive manner, it must have a legal
backing; and that is why we have to go in for
some type of legislation.

ltis not aquestion of a particularperson

applying for an identity card and whether he.

wants to have it or not, we will have to give
that identity cards to the persons who are
living in those areas; and that is why it is
absolutely necessary that we have the legal
backing forthe same; and an enactment will
be necessary.

[Translation)

SHRI AYUB KHAN: Mr. Speaker, Sir, |
hail from Rajasthan, and Jaisaimer, Barmer
and Bikaner district are the border districts
of the State. The peopie of Jaisaimer district
met me yesterday moming and pointed out
that most of the people living in the border
areas belongto the Minority Community and
they have beenliving there foryearstogether.
The land on which they are living belong to
them. But now the Govemment is allotting
that land to the Harijans and adivasis so that
these people are deprived from getting the
identity cards. Will the Home Minister
investigate into this matter? Willthe Subedar
(original land allottee) get fair justice? Will
the lease holders get authorised houses on
thatland andtheiridentity cards? Iwould like
to know from the hon. Home Minister the
action he proposes to take in this matter?

SHRI S.B. CHAVAN: If an attempt to
transfer the lands of the permanent residents
of that area to other people through
accquisition proceedings is being made, the
Central Government will look into it and
questionthe State Government inthis regard.
All eligible persons will be issued identity
cards.
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SHRI HARI KISHORE SINGH: Mr.
Speaker, Sir, | would Ike to know from the
Govemment whether it has a policy to issue
identity cardsto allthe citizens of this country
because this matter is not confined to a few
districts and the border states. It has many

* other dimensions. Arrangements to issue

identity cards to every citizen of the country
should be made anditshould notbe restricted
to Punjab. Because | do not understand
that————

MR. SPEAKER: You have already asked
your question as to whether there is a
proposal to implement it in the entirely
country.

SHRI HARI KISHORE SINGH: | am
asking the (b) part of my question because
the hon. Home Minister has said that he did
notknow what Shri Sontosh Mohan Dev had
said. This should not happen———

MR. SPEAKER: You have already asked
your question. Please do not speak like this.

SHRIHARIKISHORE SINGH: Because
Sontosh Mohanji was also there in the
Government.

MR. SPEAKER: He is asking whether
this move of issuing identity cards is to be
implemented throughout the country?

SHRI S.B. CHAVAN: There is no
proposal to Implement the same all over the
country.

[English]

SHRI JASWANT SINGH: The districts
listed by the hon. Home Minister are the
districts of Jaisaimer and Barmer. It is not
out of the parochial concem that | raise this
point, but these two districts have been my
home districts. The hon. Minister has said
that in a meeting recently convened by his
Ministry the Chief Secretaries of the
concemed States stated that they need a
legal backing for this scheme. | would,
therefore, like to ask two clarifications on
two aspects. One s, what is the legal lacuna
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and is it four and a half years after the trial
scheme that the Govermment is becoming
aware of the requirement of a legal backing
for such a scheme?

MR. SPEAKER: Is itimpiementable ina
court of law; that is the requirement.

SHRI JASWANT SINGH: Does it take
four and a half years forthe Government to
take such a decision? Secondly, does the
conferment of the issue of an identity card,
mean the conferment of citizenship? Does
the identity card holder become a citizen of
the country, or is it merely a recognition of
his residence in the area? That is the most
crucial aspect of the issue of the issuance of
identity cards in the border areas.

SHRI S.B. CHAVAN: | have made the
point very clear what exactly is the objective
of the scheme. After the issue of the identity
card he does not automatically become a
citizen of India. But this, infact, can be used
for identifying all those who are illegally
migrating into India. Andthereafterwhatever
action is called can be taken. Those people
who are the permanent residents of those
areas, they shouid not be harassed and that
is why these identity cards are being issued
so that we are able to identify those who are
illegally coming into the country.

Kutir Jyoti Yojana in Orissa

*244. SHRI K. PRADHANI: Will the
Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be
pleased to state: . '

(a) whether a Kutir Jyoti Yojana was
started by the Union Government in the
State of Orissa;

(b) if so, the grants provided by the
Union Government to the State Electricity
Board through the Rural Electrification
Corporation Ltd. for Implementation of the
scheme;

(¢) whethernispmposedtoﬁrovide
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certain concessions to the beneficiaries
especially the Scheduled Castes and
Scheduled Tribes under the Scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-
CONVENTIONAL ENERGY SOURCES
(SHRI KALP NATH RAI): (a) to (d). A
statement is laid on the Table of the House.

STATEMENT

(a)to (d). With aview to providing single
point light connections to the households of
raralfamiiies below the poverty line, including
harijans and adivasis, a welfare programme
known as ‘Kutir Jyoti’ was initiated by the
then Government in 1988-89, all over the
country, including in Orissa. Under the
scheme which was financed from Central
grants during 1988-89 and 1989-90, the
task of identifying the beneficiaries was
vested with the State Governments
concerned. The Rural Electrification -
Corporation provided, in all, Rs. 167.591
lakhs to the Orissa State Electricity Board
under the programme, for releasing 78,905
single point light connections. According to
the available information, the State Electricity

- Board has achieved the above target.

The scheme was not continued after
31.3.1991

SHRI K. PRADHANI: Mr. Speaker, Sir,
the hon. Minister has stated that 78,905
single point light connections have been
released in favour of the people living below
the poverty line, including these of the
Scheduled Castes and Tribes. lwould liketo
know if any special concessions have been
shown to the Scheduled Castes and Tribes.

Secondly, | would like to know, out of
thesetotalnumberreleased how many were
released in favour of the Scheduled Castes
and Tribes people in the State of Orissa,
district-wise.
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SHRI KALPNATH RAI: Mr. Speaker,
Sir, the "Kutir Jyoti” scheme was initiated by
the Rajiv Gandhi Government In the year
1988-89. The State Government was given
fundsinlumpsumandthe Scheduled Castes,
Scheduled Tribes and the poor were given
single point light connection. However the
target has been achieved in Orissa, Out of
78905 families 62482 families belong to
Scheduled Tribes. Rs. 168 lakh have been
spent on it out of which Rs. 166 lakh have
been spent in the current year itself. Rs. 1.5
lakh only are left as balance.

[English]

SHRI K. PRADHANI: Sir, this
programme was implemented in the years
1988-89 and 1989-90 and the Govemment
of India sanctioned grant for free electricity
connectionsto the people fiving below poverty
line. But it is not clear whether the
Govemment will pay the electricity charges
forthese connections after 1989-90 when it
came to and end. | would like to know from
the hon. Minister whether the Govemment
will pay the electricity bills after 1989-90.

[ Translation)

SHRI KALP NATH RAI: Mr. Speaker,
Sir, you are aware of the fact thatthe Central
Government provides funds to State
Governments in lumpsum. The State
Govemments attheis »wn level do the billing
work and spend money under it. Now, so far
as the years 1989-90 and 1990-91 ‘are
concermnedthe V.P. Singh Governmentcame
to power in the year 1990 and they
discontinued this scheme. Thereafter the
Kutir Jyoti Yojana was discontinued from
1990-91. The Eighth Five Year Plan is now
under consideration of the “Government.
The Chief Ministers of all states and the
Prime Minister will meet at the National
Development Council meeting scheduledto
be held on the 23rd and 24th of December.
In the course of this meeting decision
regarding the issue whether the Kutir Jyoti
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Yojana will be implemented or not will be
taken.

[English]

SHRI BRAJA KISHORE TRIPATHY:
Sir, the Minister has stated in his statement
that this scheme is discontinued since 31st
March, 1991 buthe has saidthatthis scheme
is discontinued by V.P. Singh Government.
This is not correct. In his own statement he
has stated that this scheme is discontinued
inthe cumrentfinanciaiyear. May Iknow from
the hon. Minister what is the reason for the
discontinuation of this scheme and whether
the hon. Minister will consider to continue
this scheme specially for Orissa where the
population below poverty line is more than
anywhere else in the country and where
forty percent of the population is of Scheduled
Castes and Scheduled Tribes?

[Translation)

"SHRI KALP NATH RAI: Mr. Speaker,
Sir, | told you earlier also that there is no
financial provision for this scheme from
31.3.1990 onwards and this scheme did not
continue after 31.3.1991. You are aware of
thefact thatthe funds sanctionedin 1989 for
acertain project are utllized in the year 1990
and subsequently the funds sanctioned in
the year 1990 are spent in 1991. Please lry

to understand this point.
[English)
SHRI SARAT CHANDRA

PATTANAYAK: Hon. Speaker, Sir, may |
now from the hon. Minister the number and
the names of the villages covered under the
Kutir Jyoti Yojana. in Bolangir district of
Orissa in 199091 and 1991-92?

[Tmnslaﬂon]

SHRI KALP NATH RAi: Mr. Speaker,
Sir, the Eighth Five Year Plan is under
consideration of Government. Our
Govemment has always been working for
thecause of the oppressed andthe exploited.

- We have always worked in the interest of the
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waker sections. | am sure that the
Govemment will take immediate action to
revive the Kutir Jyoti Scheme. :

[Englsh)
Reservations in Employment

“245. SHRI SYED SHAHABUDDIN:
Wilithe Minister of WELFARE be pleasedto
state:

(a) the States/Union Territories which
have introduced reservation in public
employment;

(b) the brief particulars of the scheme
of reservation, statewise and Union Territory-
wise;
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(c)the names of States/Union Territories
whichhavenotintroduced any suchscheme;
and

(d) whetherthe Govemmenthave drawn
the altention of such States/Union Territories
to introduce such scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
KKAMALA KUMARI): (a) and (b). A
staloment is laid on the Table of the Houss.

fc) Nil

{d) In regard to reservationin services
for Socially & Educationally Backward and
Other Economically Backward Sections the
matter is sub-judice before the Supreme
Court.
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SHRI SYED SHAHABUDDIN: Mr.
Speaker, Sir, | regret to say that the
information given in the reply is incomplete
primarily because the social groups which
have been included in various States under
the ‘Other Backward Class’ category have
notbeen name. The pointi ammaking isthat
the Indian society, as you know, Mr. Speaker,
is a plural and segmented society and there
is no social group in the country, whatever
may be the basis of its identity, which does
not have a backward soction and which
therefore, is not entitled to protection,
protective discrimination and atfirmative
action under article 15(4) and 16(4)...
(Intarruptions).

MR. SPEAKER: Noyourpointis gettings
submerged in the words.

SHRI SYED SHAHABUDDIN: | am just
coming to the question. in some States, |
find from the statement, the total of the
reservation sometimes exceed 80 per cent
as, for sample, in Tamil Nadu. The social
groups which are notincluded are, therefore
much more handicapped and, therefore, the
Central scheme of ten per cent reservation
for orhus does not coverthe legitimate claim
of those who are not included under the
present total scheme of 59.5 per cent.

Therefore, | would like to know fromthe
hon. Minister the basis of 10 per cent
reservation rather than any other figure
which he has introduced for the ‘category
“otheres”.

[ Transiation)

THE MINISTER OF WELFARE (SHRI

SITARAM KESRY): Sir, the issue of 10 per

cent reservation raised by the hon. Member
will be decided by taking into account the
economic factors. As regards reservation in
respectof othercastes who are educationally
and socially backward, one of the criterion
is, of course, aconomic. Besides, caztes is
another criterion. Thus, ten per cent
reservation would be given on economic
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criterion. The States have been issued
instructions to the effect that such cases will
be decided on economic criterion.

SHRI SYED SHAHABUDDIN: My
question was that you have provided 59.5
per cent reservation whereas the total
percentage of these sections of population
is 74.5. For the remaining 26.5 per cent you
have decide to give 10 per cent reservation.
In that case what is the rationale of this ten
per cent? The hon. Minister has not replied
to this part of the question.

SHRI SITARAM KESARI: So far as
population is concerned, no criteria has
beenfixedtilldate. The Mandal Commission
has also assessed that the population of
backward castes is 52%. According to you,
minorities and S.Cs/S.Ts taken together
constitute 74 per cent of the total population
and the remaining 26 per cent belong to
other communities. So far as | understand,
caste will not be a criterion for this 10 per
cent reservation for the remaining 26 per
cent population. As such, it has béen kept at
10 per cent. This ten per cent is for all
communities irrespective of whether they
belong to the upper community or the
backward class. However, this facility will be
givento alithose who are living below poverty
line. .

SHRISYED SHAHABUDDIN: Eventhis
answer is not satisfactory. | understand that
this has been said merely to console the

people.
[English)
My second supplementary is this.

| have stated that there is no social -
group in the country which does not have a
backward segment. Inthis sense, thereisan
identificable community into the country the
Muslimcommunity which has been regarded
as backward educationally, economically
and soclally. In some States, it has been
recognised as a backward class under the
meaning of the Constitutionsuch acinKerala,
Karnataka and in Tamil Nacu.
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. | would iike to know from the hon.
Minister whether he proposes to recognised
the Muslim community as a community as
such as a backward class. He has already
statedbefore the House thatsome segments
of the Muslim community are to benefit
underthe 27 per cent and also underthe 10
per cent reservation quota.

But my question is, does he propose to
recognise the Muslim community, as such,
as a backward class when it has already
been so recognised in some States of the
country.

[Transiation)

SHRI SITARAM KESRI: The Muslim
community as whole can't be recognised as
backward. . . (Interruptions) We would not
consider any community backward on this
ground whether they are Christians or
Buddhists or people belonging to any other
community. So, the economiccriterioncovers
only those castes in Muslims mentioned in
theMandal Commission. Thereis a provision
for the Muslims in it and only these cases
have been considered to be covered under
this criterion by now. Like the high castes in
Hindus, there are high castes in the Sikhs,
the Sayyads, the pathans and the Muslims
also. The provision tor reservation into the
Constitution is for those who are socially,
educationally and economically backward...
(interruptions)...

[English}

SHRI SYED SHAHABUDDIN: If In
Kerala, they canbe recognised as backward
class as such, then why cannot they be
recognised as backwardclass in other State
also? (Interruptions)

[ Translation)

SHRI SITARAM KESRI: Mr. Speaker,
Sir, | would like to state that all the States
have directions to provide for a particular
percentage of reservation to backward
classes. Under article 16(4) of the
Constitution. it is their right. As far as Kerala,
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Karnataka and Tamil Nadu are concerned,
the backward classes there come under
their jurisdiction..... (Interruptions).... Listen
to me what | am saying. Mr. Speakaer, Sir, |
seek you protection... (Interruptions)... We
have no difference of opinion on the
reservation issue. | would like to reply only
this about the question asked by Syed
Shahabuddin regarding minorities that there
are socially and economically backward
people in minorities also. All the States have
the directions to provide for reservation for
the people belonging tobackward classes of
the State under Article 16(4) as is provided
in Article 15(4) ... (Interruptions)

[English)
SHRIMATI MARAGATHAM

CHANDRASEKHAR: May | know from the
hon. Minister the existing backlog in the

- Central institutions, banks and insurance

and other organisatlons and if any steps are
being taken to reduce the backlog and, if so,
what is the result?

MR. SPEAKER: If you have this
information, you can give it or you can send
it in writing also. ,

[ Translation)

SHRI SITARAM KESRI: Mr. Speaker,
Sir, as far as backlog is concerned, | have
requestedthe Ministry of Personneltosubmit
complete list. As far the question of clearing
thebacklog is concemed... (Interruptions)...
it is expected to be cleared by 31st of
March.... (Interruptions)....

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, | want to ask a question from
the hon. Minister in which services this
reservation is not implemented. According
tothe Government statistics, in judiciary out
of five hundred High Court Judges only nine
judges belong to Scheduled Castes and
Scheduled Tribes. When late Shri Rajiv
Gandhiwas the Prime Ministers, he said one
good thing when we were taking about
Mandal Commission. He saidthatunless we
implemented it in educational institutions,
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howwoulditbe Implementedin Govemment

jobs. 1 would like to remind the Government .

“that it was our commitment to provide
ressrvation facility to the people belonging
to Scheduled Castes and Scheduled Tribes
in educational institutions, judiciary, army,
Legislative Councils and Rajya Sabha. |
would lke to know from the hon. Minister
whetherthe Govemment is considering it or
not.

SHRI SITARAM KESRI: Mr. Speaker,
Sir, there are delays in clearing the
reservation backlog. It is expected to be

cleared by 31st March and you want further

commitments..... (Interruptions)

AN HON. MEMBER: It will take you
twenty years more... (Interruptions)...

SHRI SITARAM KESRI: He is right....
(Interruptions)... we do not avoid
commitments. The reservation granted to

you is already taking a long time to cover ail

and even then you want another
commitment.... (Inferruptions)

[English]

SHRI RAM VILAS PASWAN: Sir, the
hon. Minister has not replied to by question.

MR. SPEAKER: The hon. Minister has
replied to your question.

SHRI RAM VILAS PASWAN: No. The
hon. Minister has not replied.

MR. SPEAKER: The hon. Minister's
answer to your question is not positive.

(Interruptions)
[Transiation)
SHRI RAM VILAS PASWAN: | would
like to know from the hon. Minister whether
the Government is considering to provide

reservation in the services that are not
qomadsofarornot?

MR. SPEAKER: He has replied to it.
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SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, he has not replied to it... .

(Interruptions)...
[English}
MR. SPEAKER: He has not said ‘yes’.
SHRI RAM VILAS PASWAN: | have
asked him. But he has not taken it seriously.
What has he said?

MR. SPEAKER: Thatis adifferentthing.
You wanted to know whether he is going to

do it. He ha; not said ‘yes’.

(Interruptions)
[Translation)

SHRIMATi KESHAREAI SONAJI
KSHIRSAGAR: Mr. Speaker, Sir,the number
of backward women is the largest in the
country. Has the Govemment any plan to
provide at least 30 per cent job reservation
for women?

SHRI SITARAM KESRI: Mr. Speaker,
Sir, as far as the reservation for women is
concemed, 27 per cent and 10 per cent are
included automatically... (/nterruptions)

MR. SPEAKER: You are doing wrong
by speaking while sitting there. | am giving
an opportunity to all. Don't do like that.

(Interruptions)

SHRI RABI RAY: Mr. Speakaer, Sir, as
the hon. Ministerhas admitted it himself that
there are delays in clearing backlog
reservation though the Government of india
has acceptedthe reservation policy intheory.
| level charge against the Government of
India that it is avoiding its implementation. |
would like to know fromthe hon. Ministerthe
names of States which are not following the
directions given tothemunderthe provisions
of the Constitution for the implementation. |
would ke to know from the hon. Minister
whether it is a fact that the Administration
has become more efficient after providing
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reservation to backward classes in four
States of the South. Keeping in view the
efficiency, whether Government wouldtryto
have a tak with the Chief Ministers to
implement reservation where it has notbeen
implemented to make the administration
more efficient?

SHRI SITARAM KESRI: Mr. Speaker,

Sir, the suggestion made by the hon. Member .

is constructive.. (Interruptions)
[English]

MR. SPEAKER: This is a sort of
assurance given to you.

[Transiation)

SHRIRABIRAY:He has not mentioned
the names of those States.

SHRI SITARAM KESRL: | am telling
you-Arunachai Pradesh, Jammu and
Kashmir, Manipur, Meghalaya, Mizoram,
Nagaland, Orissa, Sikkim, Tripuraand West
Bengal. (Interruptions)

MR. SPEAKER: As the time is shor,
you please sit down.

‘[English)

SHRI ANBARASU ERA: | would like to
pose a very very important question. At
present, the benefit of a certain percentage
of reservation is given to the Backward
Class, Scheduled Castes and Scheduled
Tribes etc. But they do not get employment
foravery longtime. The number of registered
persons inthe Employment Exchange goes
to some lakhs. But there are also some
restrictions to get employment. Forexample,
an age-limit of 25 years has been fixed for
the general candidates; 35 years has been
fixed for the Scheduled Castes and the
Scheduled Tribes. | feel that these
restrictions have no meaning. Therefore, |
would like to know from the hon. Minister
whether he is preparedto considerto abolish

the age-restrictiontotally orto relax it because
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it is very difficult to get employment within
that period before crossing the age-limit

[Translation]

SHRI SITARAM KESRI: Mr. Speaker,
Sir, there is no fact behind his apprehension.
Efforts are being made and that it would be
done definitely. Reservation has also been
providedtothe handicapped Inthe societyto
make them capable. Our Government Is
committed to it.

SHRI RAM NAGINA MISHRA: Mr.
Speaker, Sir, hundreds of people have
committed self-immolation’ on reservation
issue. A petition was filed in the Supreme
Court and stay order was given for not
implementing it. |would like to know fromthe
hon. Minister the decision the Government
of Indiahastaken. There are reportsthatthe
reservation will be given to economically
backward people in backward classes or
other classes. Will the reservation be given
only to these people or wiil it be given to the
poor in high castes also? Are you
contemplating to submit an affidavit in the
Supreme Court afterthinking onthese lines?

SHRI SITARAM KESRI: Mr. Speaker,
Sir, the first priority will be given to the poor
among socially and educationaily backward
classes. If suitable candidates are not
available, the benefits of reservation would
be given to people belonging to high caste
people who are socially or educationally
backward. The same provision is also there
in 10 per cent reservation for economically .
backwards. °

WRITTEN ANSWERS TO QUESTIONS
[ Translation)

Max-C-Dot Facllity in ujjain, Madhya
Pradesh

*246. SHRISATYANARAYANJATIYA:
Will the Minister of COMMUNICATIONS be
pleased to state:
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(a) the details of the action taken by the
Government to instail and provide MAX-C-
DOT electronic exchange in Ujjain, Madhya
Pradesh; and

() whéther this facility is likely to be
provided befors the ‘Kumbh Mela’ to be held
their in April, 19927

THE MINISTER OF STATE OF THE
MINISTRY COMMUNICATIONS (SHRI
RAJESHPILOT): (a) Anelectronicexchange
of C-DOT MAX type of 2000 lines capacity
is planned to be installed in Ujjain inMadhya
Pradesh inthe year 1992-93. The exchange
in planned to be expanded to 4000 lines
subsequently.

(b) No, Sir. it would be difficult to
commission the C-DOT MAX exchange at
Ujjain before the Kumbh Mela. However, an
electronic exchange of different type is
being provided to meet the immediate
requirement of telephones for the Kumbh
Meia in Ujjain.

(English)

Delivery t;f Dak In Multl-Storeyed
Buildings in Mumbal

*247. SHRIRAMNAIK: Willthe Minister
of COMMUNICATIONS be pleased o state:

(a) whether the Government propose
to reconsider the decision to stop door
delivery of unregistered postal articles in
multi-storeyed buildings in Mumbai;

(b) if so, the details thereof;

(c) whether the Government have laid
down some guidelines forimplementing the
above decision; and

(d) i so, the details thereof?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS (SHRI
RAJESH PILOT):(a) No Sir, Government is
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not stopping door delivery of unregistered
mail in multistoreyed buildings in Bombay.
The decision is to the effect that such mail
will be delivered to addressees on floors,
other than the ground floor, into their Mail
Box Installed on the ground floor. This
decision is not under reconsideration except
that the date of effect of the order has been
postponed by two months to January 1,
1992 to give more time to those who have
not installed Mail Box, to comply with the
requirement.

. (b) In view of the reply (a) above, does
r.ot arise.

(c) Yes, Sir.

(d) The guidelines forimplementing the
order are as follows:

) Minimumdimensions of Mail Box
have been prescribed.

i) Appeal was made to the public
for voluntary compliance.

iii) All addresses in storeyed
buildings otherthanthose onthe
ground floor will be collected.

iv) Those who have not provided
Mail Box on the ground floor will
be addressed to provide Box by
the appointed date.

Road Encroachment in Capital

*248. SHRI ARJUN SINGH YADAV:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whetherattention of the Govemment
has been drawn to the news item appearing
In the Indian Express dated July 13, 1991
regarding road encroachments in Capital;

(b) if so, the details of the points brought
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out in the news report and the action taken
thereon; and

(c) the extent to which these
encroachments have hampered the
developmental activities in Delhi Including
construction of flyovers and buildings for
CGHS dispensaries?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): (a) A news-item
regarding encroachments on roads in the
Capital appeared in the ‘Indian Express’ in
its issue of 13.7.1991. The Salient points
made in the report were that the busy main
roads of the Capital had become a major
safety hazard for the people on account of
the encroachments and that there was a
nexus betweenthe encroachers, particularly,
those who operated way-side workshops,
and the Traffic Police. According to the
report, the worst affected areas in South
Delhi were Greater Kailash, Lajpat Nagar,
Kalkaji and Malviya Nagar. The report also
referred to a communication from the Lt.
Govemor expressing dissatisfaction withthe
traffic regulation measures.

(b)and(c). Information is being collected
and will be laid on the Table of the House.

Laws and Order Situation in Delhi

*249. SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases of dacolties,
robberies and murders that took place in
Delhi during the year 1991 so far;
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(b) the number of cases of murders of -
senior citizens or aged couples in Delhi
during the same period;

(c) the number of cases in which the
culprits have been arrested and punished;

(d) the reasons for the deteriorating law
and order situation in Delhi; and

(e) the steps taken to streamline the
police administration to reduce crimes in
Delhi?

THE MINISTER OF HOME AFFAIRS
(SHRIS. B. CHAVAN): (a) During the current
Year upto 15th November, 1991, 29 cases
of dacolty, 243 cases of robbery and 449
cases of murder have been reported in
Delhi.

(b) There were 24 cases of murder of
seniorcitizens and one case of murder of an
aged couple during this period.

(c) A statement is attached

(d) The primary reasons are rapid
urbanisation and increase in population.

(e) The overall functioning of Delhi Police
is being regularly reviewed. The crime
situation and the measures to curb increase

. in crime were discussed at two recent high

level meetings. Certain measures such as
regular visits by senior officers to police
stations, inspection of police stations, night
checking, disc patrolling, etc. to improve the
functioning and the efficiency of the Delhi
Police have been initiated.

STATEMENT
Cases Cases Persons Persons
Reported Worked out Arrested Convicted
DACOITY: 29 23 135 —
ROBBERY: 243 165

407 2
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Cases Cases Persons Persons
Reported Worked out Arrested Convicted
MURDER 449 326 805 -
MURDER OF
SENIOR
CITIZENS: 24 16 49 —
MURDER OF
OLD COUPLES: 1 — — —
Powers to Modo Tribais Electronic Exchanges
*251 KUMARI VIMLA VERMA: Willthe

*250 SHRI SHANKERSINH  Ministerof COMMUNICATIONS be pleased

VAGHELA: to state:

DR. LAXMINARAYAN
PANDEYA: (a) the number of computerised/

Wilithe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the three member
committee set up by the Government to

. recommend the extent of financial and

administrative powers that could be given to
the Bodo tribais has submitted its report;

(b) if not, the reasons for the delay; and

(c) the progress of work so far and the -
time by which the Committee is likely to
submit its report?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): (a) No, Sir.

(b) The issue is complex necessitating
examination and study of anumber of factors.
The Committee could notfunctionforseveral
months because of the stay order of the
Guwabhati High Court.

(c) The commiittee has been requested
to submit the report by 31st January, 1992.

electronic exchanges installed tilt March,
1991 In various States, State-wise;

(b) whether the Government propose
to setupmore such exchangesinthe country
particularly in Madhya Pradesh during the
current financial year; and

(c) if so, the cities of Madhya Pradesh
where these exchanges are likely to be set
up?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
RAJESH PILOT): (a) The number of
electronic exchanges installed- upto 31st
March, 1991 in the country is given the
attached Statement

(b) Yes, Sir.

(c) There are 23 cities in Madhya
Pradesh (with population of more than 1 lakh
as per 1991 Census). The details of
installation/expansion of electronic
exchanges proposed during 1991-92 in the
cities of Madhya Pradesh is as follows:
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Indore: Expansion of E-10B (RLUs)
from 12500 lines to 20000 lines is proposed
to be commissioned by March, 1992.

Jabalprur:Installation of 2000lines RLU
at CTO, Jabalpur has been completed on
23rd November, 1991.

Gwalior: Installation of 5000 linesw RLU
ig-proposed to be commissioned by March,
1992.
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Korba: Installation of 1400 lines (C-
DOT) exchanges is proposed to be
commissioned by March, 1992.
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